Fi4 (] Written Answers

Foreigners Employed in Bauks l-l
Insurance Companies

*313. Shri Jyotismoy Basn: Will the
Minister of Finance be pleased to
state:

(a) the total nuxnber of foreigners
employed in India dQuring 1968-68 by
(i) the banks and (i) Insurance
companies;

(b) the reasons therefor;

(c) whether the Indian citizens were
available for thesc jobs; and

(d) if so, whether Government pro-
pose to take any steps to ensure prio-
rity to Indian citizens in guch jobs?

The Minister of State in the Minis-
try of Finance (Shrl K. C. Pant): (a)
A statement 1s laid on the table of the
House. [Placed in the Library. See
No. LT-271/87].

(b) & (c). Though Indians may be
available for these jobs, the foreign
companies would prefer to employ
persons of their own nationality in
higher supervisory posts.

(d) The position relating to the em-
ployment of foreigners is reviewed
every year and the forelgn companies
are requested to take adequate steps
in regard to the indianisation of the
supervisory cadre, werever neces-
sary. The proportion of foreigners in
thig cadres as compared to Indians has
been progressively brought down.

M|S. Bird and Co.

314, Shri Indrajit Gupta: Will
the Mimuster of Finance be pleased
to state:

(a) whether it is g fact that a
substantial reduction has been per-
mitted in the fines imposed on M]s.
Bird & Co, for violations of customs
ang foreign exchange regulations;

(b) if g0, the extent of such reduc-
tion and grounds for the same: and

(c) how much of the peryonal
fines imposed on certain ex-Direc-
tors of the Company have been
realised to date?
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The Minkiar of State in the
Minisiry of Fimance (Shrt K, O.
Pant): (a) and (b). Presumably the
reference is to the orders in apeal
passed by the Central Board - of
Excise and Customs in two cases in-
volving Mis. Bird & Co. (P) d.
Calcutta. In one of these cases,
penalty on Mis. Bird & Co., (Pvt.)
Itd, was reduced from Rs. 20 lakhs
to Rs. 3 lakhs and in the other, from
Rs. 1 crores to Rs. 30 lakhs. The
decisions of the Board are being
considered by Government,

(¢) Out of the personal penalties
of Rs. § lakhs each on Shri D, C. B
Pilkington and Shri W. H. S, Mich-
elmore amounts of Rs. 87,223.59 anéd

of Rs. 59,911.18 respectively have been
realised to date.
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Fertilizser Policy

¢316. Shri N. R. Laskar: Will the
Minister of Peiroleum and Chemicals
he pleased to state:

(a) whether Government’s policy
on the fertilizer industry has been
reviewed since the marketing and
pricing concessions granted to it was
upto March, 1967; and

(b) it so, the detaila thereof?





